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Shri Imran Pratapgarhi;

Demand for direct regular train service connecting Pratapgarh, U.P. to Mumbai
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Imran Pratapgarhi: Dr.
Kanimozhi NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri Pramod Tiwari
(Rajasthan), Shri Sanjeev Arora (Punjab), Shri Anil Kumar Yadav Mandadi
(Telangana), Shri Neeraj Dangi (Rajasthan), Shri Niranjan Bishi (Odisha), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri Muzibulla Khan (Odisha), Dr. V. Sivadasan
(Kerala), Shri P. Wilson (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shrimati Jebi
Mather Hisham (Kerala) and Shrimati Phulo Devi Netam (Chhattisgarh).

Now, hon. Shri P. Wilson; 'Demand for amendment in Insolvency and
Bankruptcy Code (IBC) for State Owned Discoms.'

Demand for amendment in the Insolvency and Bankruptcy Code (IBC) for State
Owned Discoms

SHRI P. WILSON (Tamil Nadu): Sir, it has become commonplace to see power
generating companies go into insolvency and liquidation, leaving behind dues of
hundreds of crores of rupees to State owned DISCOMSs. These gencoms are often set
up as SPVs with group companies taking up the Engineering Procurement and
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Construction (EPC) contract or fuel supply and thus the parent company has no
problem with the gencom going under liquidation because they would have earned
enough money by then.

However, the State-owned DISCOMs which would have spent hundreds of
crores is left in the lurch. In Tamil Nadu, the State-owned DISCOM TANGEDCO has
faced several such cases where the Gencoms owing hundreds of crores of rupees
have become insolvent and no recovery is made from the Contract Insolvency
Resolution Process (CIRP) because dues to DISCOMs are placed at the 6™ place in
the Waterfall Mechanism under Section 53 of the IBC Code. TANGEDCO’s losses are
then absorbed by the State Government. Ultimately, the DISCOM becomes debt
ridden and customers suffer. Therefore, some relief has to be given to DISCOMs
when Gencoms undergo insolvency. My suggestion is that State-owned DISCOMs
must be placed higher and treated on par with financial creditors because they have
ultimately invested in the Gencom to build and operate a power generating station. |,
therefore, request the hon. Minister of Corporate Affairs to amend Section 53 of IBC
Code and place dues, to State owned DISCOMSs from generating companies, on par
with financial debts owed to unsecured creditors, and oblige.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri P. Wilson: Shri Haris Beeran
(Kerala), Dr. John Brittas (Kerala), Shri Sandosh Kumar P (Kerala), Shri Niranjan
Bishi (Odisha), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M. Mohamed Abdulla
(Tamil Nadu), Dr. Sasmit Patra (Odisha), and Dr. V. Sivadasan (Kerala).

Shri Anil Kumar Yadav Mandadi; concern over drug menace in the country.

Concern over drug menace in the Country

SHRI ANIL KUMAR YADAV MANDADI (Telangana): Sir, recently, there were
instances of seizure of huge haul of narcotic drugs in the country. In February, 2024,
NCB has seized 3,300 kg. drugs off Gujarat Coast. In March, 2024, there was a huge
haul of narcotic drugs from Visakhapatnam Port. The use of charas, ganja, heroine,
opium, brown sugar and other narcotic drug by youngsters in the country has
increased manifold. The States with international borders are easily prone to illegal
drug trade. Punjab, North Eastern States with international border and coastal States
are main drug trading centres. To some extent, the State of Telangana is also
seriously affected due to drug use. Drug abuse leads to serious health issues — heart
disease, lung disease, Cancer, etc., The serious issue of drug abuse is to be handled
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